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(Shipping Wing)
: © New Delhi, the 7th October, 1988
- (Merchant Shipping)

G.S.R. 865—In exercice of the powers conferred by
scction 435 D and 435 E of the Merchant Shipping Act,

1958 (44 of 1958), the Central Government hereby declares.
of the Table -

each of the ports rpecified in column (1)
annexed hereto to be. the ports of places of registry of
Indian fishing boats and appoints the officers . specified in
the corresnonding entry in column (2) of the said Sche-
dule fo be the remisters of Indian fishing boats in relation

to such ports or places.
TABLE
Ports ) Officers S
- () .7 2) o B
1. Mandvi Thz Dy. Exccutive Engineer and Port

Officer, Mandvi
Port Officer, Navlakhi
Port Officer, Jafrabad

Dy. Conservator. Kandla Port,
Kandla, Gandhidham

Port Officer, Okha
Port Officer, Porbander

Port Officer, Veraval

2. Navlakhi
3. Jafrabad

. Kandla

a~

. Okha
. Porbander

. Bhavnagar
. Mahuva
10. Bombay

5

6

7. Veraval
8 Port Officer, Bhavnagar -~

9 Port Officer, Mahuva

Principal Officer, Mercantile Mari
D:partment, Bombay

11. Ratnagiri Port Offizer, Ratnagiri

12. Marmugao

13. Bandra Port Officer, Bandra Group of Pbrt§,
Bandra, Bombay 400052,
14. Mora Port Oficer, Bandra Group of Ports,

Bandra, Bombay 400052.

Port Offizer, Rajpuri.Gmup of Ports.
M irul, Janiira, Dist. Raigad

15. Rajpuri

16. Vengurla Port Oficer, Vijaydurga, Vengurla
G-oup ofl Ports, Vengurla, Dist.

Sindhudurga
17. Karwar Port Officer, Karwar

18. Honawar Port Officer, Honawar

19. Cyydipur Port OTizer, Coondapur

20. Mangalore Port Ofizer, Mangalore -

21. Malpe Port Officer, Malpe
22. Calicut Port Officer, Calicut
23. Crchin Engineer & Ship Surveyor, Mercantile

Marine Department, Cochin

24. Allerpey Port Officer, Alleppey

25, Necendakara Port Officer, Neendakara

Director of Ports, ‘I'rivandrum.

Kerala

26. Trivand-um

Engineer & Ship Surveyor, Marmugao

1 : 2
. T - B = |
27. Madras Principal Officer, Mcrcantilc‘:Mg.rine
D:partment, Madras.
'28. Cuddalore Port Officer, Cuddalore
29. Nagapattinam Port Officer, Nagapattinam
30. Pamban Port Conscrvator, Pamban
31. Rameswaram Port Officer, Rameswaram.
32. Kilakkarai ~Port Conservator, Kilakkarai
33. Tutiéorin Engineer & Ship Surveyor, Mercantile
Marine Department, Tuticorin
34, Kanniyakumari  Port Conservalor,: ,Kanniya!l(mnari
35. Colachel Port Conscrvator, Colachel
36. Machiljpatnam Port Officer, Machilipatnam
37. Kakinada State Poit Officer, Kakinada
38. Visakhapatnam Engineer & Ship Surveyor, Mercantile
Marige Department, Visakhapatoam
39. Paradecp Dy. Conservator, Paradcep - poit °
" Trust, Paradecp :
40, Calcutta Principal Officer, Mercantile Marine
Department, Calcutta
41. Roy Chowk Port Office1, Roy Chowk, Midnapur,
West Bengal
42 Surveyor-in-charge, Mercantile Ma-

. Part Blair

rine Department, 1{aviathi, Pout
Blair.
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GSR B66. —Iu c&ermse of the powers con[crred by

spb-section (1) read with Cla.llSCS (@), (b), (c¢) and (1) of

+ sub-section (2) of scction 435U of the Merchant Shuppmg

Act, 4958 (44 of 1958), the Central Government hereby

makes tiic following ruies, namely :—

1. Short title and commencemeni.—(1) These rules may

be calied the Merchant Shipping (Registration of ' Lmhau Fish-
'mg Boats) Rules, 1988.

(2) They shall come into force on the date of lheu pub-
lication in the Olflicial Gazeeie.

2. Definitions .—in these rules, unless the con!ext other-

wise 1equires

(a) “Act” means the Merchant Shipping. .t 1958
(44 of 1958);
(b) “Central Register” means the register of fishing

boats maintained by the Director General ‘ot Ship-
ping,;

(c) “Certificate” means a certificate of regisiry granted
under section 433G of the Act;

(d) “Form”

(c) “Port of registry” in
meuans - a poit unotilied
Act;

(f) “Register” means the register of Indian flshing boats
appointed under section 435E of the Act;

means a form specified in Schedule 1;

relation to a fishing boat,
under section 433U of the

(g) “Schedule”. means a schedule appended tu' these
rules; )
(h) “tonnage” in rolation to a fishing vessel, means the

tennage as determined under the Merchuut Ship-
ping (Tennage Mcasurement of Ship) Rules, 1987,
and in relation to a sailing vessel -or a bout or

. craft falling under clause (¢) of section 435B1of
the Act, means the tonnage as deterouned under
the Aferchant Shipping (Tonnage Measurement of
Sailing Vesscls) ikules, 1960.

Registration of Indian fishing boats

3. Application for certificate of registry.—(1) Every appli-
cation for the grant of a ccrtificete of registry of an Indian
fishing boat under section 435G of the Act, shall be made
in Forn i, lo the registrar of the port of registry nearast
to the place where the owner resides or where the fishing
boat. is built or is based. "

(2) Every application under sub-rule (1) shail be accom-

panicﬂ by—
(a) a declaration of ownership by the apﬁ]icur;! in the
Form 1l or Iil, as the case may be;
(B) the documents of title to the fishing boat:
(c) the builders’ certificate.
4, Nane of ﬁsl*sng boat—(1) When apply for the certi-

ficate of rezistry, the owner shall specify the rome whlch
e proposss to adopt for the fishing boat.

(2) If the nape pnn;c}qed by the owner is the same of
si-nilar to the mame by which any other Indian fishing
boat has been previously reistered at the port of registry,
the registrar mav require the owner to suggest somc other
name lll]\l r whizihi the fishine boat may be ragistered.

(3) when the
approved by e registrar,
ed under that name.

nome sugeested by the owner hay lesm
the fishing boat shall be register-

nnmher—--(1) On scrutinv of an application
undar rule 3. if the registrar is satisfied about (he rationa-
Yitv of the anrplicant and his title to the fishing bout, he
shall ascien to the ﬁihinc boat an offizial number from 2
comresutice co-icg moeintained at ench port of registiy pre-
eeded bv 3 dis 'nr-u'h»nn letters indicatine the poit of regis-
try wnotified undcr sections 435D and 435E of the Act;

S. Cfaciel
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1

) The official number once - asstgncd to an Iudldx: fish-
u‘lg boat shall not be changed except when the fishing- boat
is regisiered again it another port of registry, nor shall lhe
otiicial number be registered to another vessel.

6. Manner of ascertainment of tonnage of Indian fishing
boat.—(1) Every owner of a fishing vesse]l. shaii cause to
ascertain its tonnage in accordance, with the Merchant Ship-
p-ng (lonnage Measultmcm of Slnps) Rulea, 1987; .

(2) Every owner -of a sailing vcssel_ or buat or craft
falling "under clause (v) of section 435B of the Act shull

cause to ascertain its ionnage in accoidance ~with the Mer--
of Sailing Vessels)

cinant . Shipping (Tonnage Measurement
Rules; 1960. i

- 7. Certificate of reglsuy —(1) The rchsuar shall, after the
“tonnage of an Indian fishing boat has been ascertained, enter
the particulars specified in sub-section (3) of scction 435G
ot the Act in the regitter in Form IV kept by him for the
purpose and grant a-certificate, of registry.

@ Every certificate of registry granted unde: sub-section
(4) of section 4350 of Lhe Act shall in Form V;

(3) The certificate of regls!ry shall, .on demand by a
registrar, any oflicer oi the customs or of the DMeicaniiie
Miarine Department, be produced by the owner, e skipper,
or the tmdal or any other person m chau,e ol the fishing

boat. -:\..-,.J

.- Muuner of painting of name and ofiicial nunber, cte.
on Fnhmg boat.—(1) The distinguishing l=tte.s mdcalmg
the port of registry, the name of the fishing buat by which
it is registered and tie ufﬁual numher assigned iv it under
rule 5, shall be painted in English in regional 1anguage and
in iiindi Alphabet in white oil colour against a blach back-
giound on both quarte,;s of toe fishing boat near e sterm.

(2) All the letters :nd figures painted shall be of such

_size as the registrar may determine in each case but shall

. meives

not be less than

one decimetre
in width,

in height and two centi-

i

(3) The letters and figures referred to in this rulc shall
also be painted on the dinghies attached to the fishing beat.

9. Changed of name.—(1) The name of an Indian fishing

“boat under which it has becen registered shall not, wlter such

registry, be altered or changed excepl with the approval of
the registrar,

4

(2) Every application for thc change of name of such
fishing boat shall be made to the registrar of the fishing

_ boat’s port of registry and shall specify the reasons for the
! preposed change.

(3) The registrar may, if be is satisficd that the change
proposcd is reasonablie and necessary, approve such change.

(4) Where .the pame of an Indian fishing boat, which is
mortgaged, is sought to be changed, the consent of the
mortgagee shall also be obtained for the propueed change.

(3) The new name which has been approved by the regis-
trar shall be entered in the register in the certificate “of
registry of that fishing boat, and shall accordingly Le paint-
ed on the fishing boat in accordance with rile 8.

1. Regisiry of alterations.—(1) An apglicat on for altera-
tions of the registrv of an Indian fishing beat shall be made
in Form VI within ore month of such alte ations to the
registrar of the port where the fishing boat i: registered.

(?) Where the alterations do not material v
dimensions or the tonnage of the fishing hont,
shell enter tlhie alterations in the register anl
certificate of registry of the fishing boat,

affect the
the rexistrar
also in the

13} Where the aWsratiops maferiallv oFect the dimen-
sions or the tomnugz of the fishing beat the jepistiar shall
proceed to register the fishing bLoat ds novo.
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LI, Transfer of registry.—(1) If all the persoas having
en teres. i an Indian lishing boat, whether as owner or
us mortag.e, desite that the registty  of the fishitg  boat
shovid be vansferred Liom one port to another, they may
apply in 1orm VII to the regsstiar of the port of registry
Aor such  wansfer.

(2) The registrar of the port of the registry shall, if
be s satisied thut the proposed transfer is unobjectionable,
transmil e particulurs of the ndian Fishing boat ang ihe
encumbiances, if any thaeon to the registrar of 4he intend-
ed port of registry, )

(3) The registrar at the intended port of registiy, after
he is satisied that the new oflicial number with the distin-
gushing leders ol ihe port are duly marked on the fishing
boat in accordance with the provisions of rule 8, snall issue
a fresh ce.tificate of registry and communicate o the regis-
trar of the original port of regisuy the ofliciul number assign-
ed to the indian fishing boat and tihe date of ils regisiry.

12, Closing  of registry.- (1) Where the registry of “n,
Indian fisiang boat is transferred under rule H, the regis- -
trar of the original port of registry: shall close the regisiry
of the Inuian fishing boal in pis register.

(2) Where the registry of an Indian lishing boat at
any port is closed under section 345-P of thie Act or
under sub-rule (1), the registtar of the port shall®
forthwith submii to the Director General of Shipping
4 statement of the particulars  of the fishing boat
whose registry it closed and the circumstances in
which the regisiry is closed.

13. Transter of fishing boat or interest therein.—(1),
The owner, or in the case of joint ownership all tie
owners, of an ladian fishing boat desiring to transfer
such fishing boat or any intcrest therein, shall apply
to the registrar of the port o: registry for permission to
do so.

(2) The registrar shall, after making such enquiry as
he thinks necessary, forward the application togetner
with his recommendation  thereon to the
General of Shipping for approval,

(3) If the preposed transier is approved, and after
the sale has been effected, the transfers shall present
to the recistrar of the port a declaration of ownership
the instrument of transfer and the existing certificate
of registry of the fishing hoat and thereupon,  the
registrar shall enter the particulars of the transfer in
his register and issue o freshi certificate of registry. -

. 14, Mortegape of ladian fishing boat.—(1) Every
wstrumignt of morigage of an Indian fishing boat or
any intercst therein shall ke in Form VIII or Form

“IX, as the case may bc.

(2) The registrar shall, after satisfying himself that
the insteament of moilpage has been properly exe-
cuted, record the same in his register with the date
and hour of acceptance and shall aiso make an en-
dorsement to that effect on the mortgage instru-
ment. = '

(3) Where there are two or mors mortgages on the
same fishing boat, their respective priorities shall be
indicated in the raister in (he appromiate enlumn
by the letters A. B. i in alphabetical
order. !

(4) Where an Indian fishing boat belonging to 4
company or a co-operative

also been registered with, the Registrar of Companies

i
i

Director

~rule (1) shall spacify

: : r society is merteaged, the ",
- Tegistrar shall not rezister the mortgage unless it has

dishing boat. « %

under section 134 of the Companies Act, 1956 (1 of

1956) or, as the case may be, with the registrar of co-

operalive societies under the Co-operative Societies

Act, 1912 (2 of 1912) or any other law relating ta

cu-operative sociclies lor the time being in force in
any State. . <

(5) When the mortgage debt is fully discharged, the
registrar shall, after saustying himseif that the receipt
endossed on the mortgage instrument is in order and
Liat it is properly wilnessed and where the mortgage
is'by a company or a co-operative society, alsc that
a memorandum of satisiaction has been eptered  in
the- register of changes under section 138 of the
Companies Act, 1956 or, as the case muy be, under

the Co-operative Sucieties Act, 1912, make un entry *

in the register relaiing to the the

nortgage.

discharge of

(6) No payment of any instalment of 4’ Liortgage

~debt shall be recorded in the register,

15. Transfer of owneiship by operation of law.—
(1) Where the titie to an Indian fishing boat devolves
on any person by operation of law, such person shall
apply to the registrar specifying the circumstances 1n
which he has acquired title to the fishing boat and
also adducing evidence of such acquisition,

(2) If the registrar, after making such enquiry as ne
thinks fit, is satisiied about ihe claim of the applicant.
he shall register the particulars of the change of owner-
ship in his register and also endorse the particulars
in the certlficate of registry of the fishing boat.

16. Fishing boats owned by minors.—(1) Where an
Indian fishing boat is registered in the name of a per-
son as the guardian of a minor, the ownership  of
the fishing boat shall remain - with the minor, and on
attainment of majority he may apply to the registrar
for altering the enties in the register relating to the

B

~ (2) The registrar shall then issue a fresh certificate
In the name of the applicant. '

3) No fees shall be charged for issuing a certificate
of registry under sub-rule (2). -‘

17. Provisional criificatz of registry.—(1) Where

-an appiication for the registry or the registry a new of

an Indian fishing boat is pending before a registrar
and the registrar is, having regard the circumsiances
of the case. of the opinion’ that the fishing boat should
hot be detained at the port till the issue of t1e certi-
fecate of registry, he may issue a provisional certifi-
cate of registry in Form X,

(2) Every provisicnaj certificate jssued unier sub--
the particulars of the fishing
boat and of the owner and skipper or tindd or any
other person :n charge of the fishing boat, «r in the
case of registry g new, the raticulars as enicred, in
the original certificate of registry.

(3) A provisional cerificate shall be valid for such
period not .exceeding three months as may be speci-
fied therein : : x

Provided that the registrar may, if he is satisfied that

Cin the circumstances of the case jt i nacessary {o do
%0, extend the period of validity of a

) provicional
reriod not  excecding two

g = R :

i

certificate by a further
months,



.

(4) The provisional certificate shell, .on the expiry

of the period of its validity or at the time of the -

issue of a regular certificate -of registry, whichever
is earlier, be sutrendered to the registrar.

18. Issue of cuplicate copies of certificates.—(1)
- The registrar may, on application made by the owner
in this behalf, issuz a duplicate copy of u certificate
of registry marked “DUPLICATE” in red ‘ink if he
s satisfied that.the original certificate has been des-
treyed, Iogt, mislaid, mutilated or defacsd.

(2) Every appiication for a duplicate copy of a
certificale of registry shall be
declaration regarding the circumstances in which the
original certificaic was destroyed, lost, mislaid, muti-
iated or defaced.

(3) Where a duplicate copy of a certificate of registry
-has been obtained oa the ground that he original has
been lost or mistaid, and such original is subscquently
found or received by the owner, ke shall forthwith
surrender the original certificaie to the registrar who
-shall cancel the same,

(4) A duplicate copy of the certificate of registry
shull not be granted on the ground that the original
has been mutilaied or defaced unless the mutilated
or defaced certilicate is surrendered to the aegistrar,

19. Central Register.—(1) The Director General
of Shipping shall maintain a Central register which
shall contain all the entrics recorded in the registérs
kept by the registrars.

(2) On completion of the registry of a fishing boat
at a port, the registrar of the port shall unmediately
transmit to the sawl Director General a copy of the en-
trics in his register relating to the fishing boat.

(3) The patticuiars of every-other transaction subse-
quently recorded in the register shall also be reported
forthwith (o the sauid Director General.

20. Inspeciion of register and supply of copies of
entries—(I) The register maintained by a registrar
shall, on application made in this behalf and on pay-
ment  of fee specified in Schedule 11, be open to
inspection during officc hours by any person.

(2) A certified copy of any entry in a repister may
be granted by the registrar to any peisen on apnlica-
tion made in that behalf and on payment of fec speci-
fied in Schedule II.

21, Declaration of ownership.—-FEvery declaration

© of ownership umler these yules shall be made before

a registrar, Justice of the Peace, a Judicial Magis-
trate of the First Class, a Mamlatdar of a Com-
missicner of Qaths,

22, Fees—Tecs shall be levied under these rulss

-t the rates ond for the purposcs <pecified in Sehedule

IT and be paid to the registrar alongwith the application
for rceording the transaction,

23. Ertry of particulars of existing fishing boats.—
(I} The owner of every fishing boat which was regis-
tered before the commencement of these rules shall

Within a nerind of thice months of such commence-

it meadioe hefors the remsirar the re'evant certificate
of registry.

accompanied by a |

14

Provided that the Director .Ge:iefal of Shipping may,

“for sufficient reasons, extend the said period up to
six months. : v L

(2) The rcgislrizr_ shall enter in his register - the
particulars of the fishing boat and any outstanding

mortgage-of the dshing boat.or any interest therein -

and shall also assign a new- official number to the
fishing boat. - .

(3) The official number assigned under sub-rule (2)

" shall be painted in the manner specified in rule 8

in the place of the number, if any, already painted
thereon. - ' : B

‘FB FORM 1
. Schedule I’ -
[ssued by the Government of India
APPLICATTON FOR REGISTRY OF A FISHING BOAT
- [See rule 3(1)] ) ; ‘

“

TO .

THE REGISTRAR OF FISHING BOATS,

POTEOEsrsinmannintinas ’

Sir, PR
GIWE L viniiseidiaamss of

being the owner/s of Fishing Boat called the
hereby requet that the said Fishing Boat be regisiered in
myjour nameys, and a Ceriiiicate of Registry issued to me/us.

2. Theparticulars in respect of the said Fishirg Boat are
as under™—

(1) Owner’sname andaddress in full

_ (ii) Occupatim -

(i1i) Whence, when and how the Fishing Roat

was acauired ' \

(iv) Piace and year of byild (with the builder's.. ... ......
name and address, if known)

',r (v) Type of Fishing Boat whe ther open/semi )
decked;decked/fitted with auxiliony ongite .. . .. .. ...
(vi) Description and type of engine with the -
name of maaufacturers, horse power and
specd in [ully loaded condition

(vit) Pori of Registry and Official Nu. if regis-
tered previously

...............

( viii) Whether the fishing boat has any previous
mortgages, if so, the particulars thercof .

3. The following documents are enclosed hereivvith ‘—

(a) Declaration of ownership

(b) *Builders certificate (in respect cf registration of new
vessels) . .
or

_Bill of sale if purchased
4. [)We request that a name for the Fishing Vessel ba
approved from the following :

| of these only one will be approved.

~Signature or L.T.I. of Owner

|

‘ §
L S o e R
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FB Form 11
' DECLARATION OF OWNERSHIP

(By Individuals/Joint O sncrs/Partnership Firm)
[See rule 3(2))

I,’\Vc; the undersigned, hercby declare that ljwe anyare citizen (s) cf India, residing permane ntly/having the principal rlace of
business at—— " —and that the Fishing Boat called.... .. soeeeenennsthe particulare of which are -
given below, was builtat—— ~—in the Year-————and/was purchased by me/us for the sum of Rs.......... [Was
mat:cially alicred and rebuilt by me/us/was inhzreited by mefus from —whose name appears in the Register
asthe ownerof the said fishing boat and wh » died at— . ~onthe— - ——and that I/we am/are tlie
sole owner(s) of th: said fishing boat and that no preson or persons has or have any interest, eitherlo

2gal or beneficial, right title,.
share of property therein or thereto  And I/We make this solemn de claration conscicatiously beli.saz b iny ity : b

- * PARTICULARS OF THE FISHING BOAT - :

Offizial Number, date and T e S TN Registered
Dimensions @ ... Langth., ..., e Breadth........ - ST AL e g
B0 AR RRREIETIEPCO PSR PPPR

Grosﬂunnage = Register Tonnage...................._..

LB T R - SRR Cubic Metres............ T N

l : . : Signature(s)
Declared before me at. e e this......... T . e S day ef
Seal of Office. B
) Signature and designation
Issued by (he ’ . » T

Government of Ingdia

DECLARATION OF OWNERSHIP
- (BY A COMPANY)
[See rule 3(2))

FB FORM 11

I, the undersigned, permanently residing at.................... ...and being the duly authorised agent/duly covsrityteq atlorney

OF o Company Limited, hereby declare as follows:—
Tha said Compmnny was registered under the Companies OEh 1936, GHI. vwcuccrscsigsisygomencesmssessisis . and has itspriacipal
Place of business at ..o where all the imp yrtant business is controlled and maraged. The said Comy any
satisfies th: roquiremzats of clause(b) of sectiyn 21 of the Merchant Shipping Act, 1958, and is the sole $ivner of the Fishing Bojit
called............. e the particulars of which are given belgw, The said fishirg boat was builtar., ..
the year............ 2 v e e and/purchased by the said Company for the sum of Rs
altered and rebuilt by the sajd Company, ] : :
To the best of my knowledge ang belief, n
of propertyin the said fishing boat. And In

..... o] Was materially

) Person or persons has or have any interest, either | gal or ben
1ake this solemn declaration couscientiously beliovii g

PARTICULARS OF THE FISHING BOAT

Official Number,. date and port of registry y
Dimensions : Lg,ngth ..................
Depth ........ T — i

- Gross Tonnage
Cubic Metres. ..

cllcial, righy title, thape
the seme 1o by gy uc.

........ Register Tonnage....,. .

e e Cubic Metres............ .- e -
Declared before me at N e S v aen s S o This. - L..day... N— ...o'
e ; . e,
Signature for and on b_ehalf of .o,
. Wb i Lt n 5 e S0 brk Combany Ly
L S bds
DESBAMON covonoraionissinsett e sess e
Szal of Office
- FB FORM IV
REGISTER OF FISHING BOATS '
(See rule 7(1)]
omciaINumb;r........................A........... o8 ) : Nameof Fishiﬁg Boat.........cccoooo
Date and Port OFRERISIS oot iiiutrmmmesmenssicicssss iR - o

»
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.

" Particulars of Owners

Permanent residence or principal
i ‘ . place of business

Occupation Shares held b;f -each

1) i
() ’
O]
)
. (%)

P e

DESCRIPTION OF T[lB i'IS {[NG BOAT

(a) Type, Whether Open, deckzd or Scmi decked.

(b) Build and Material

(¢) Hull—Whether wooden, Steclor Composite
J(d) Place and year of Build

PARTICULARS OF AUXILIAR.Y ENGINE(S)

(if any)

(a) Type, Mak¢ and Name of Engmc(s)
(b) Year of Make

‘¢) Name & Address of Ma[lufacture )
(d) Number and Diameter of Cylinders -

(e) Name and Addrcss of Builders - (e) Length of Stroke ‘
(F) MNumber of Masis (f) Brake Horse Power

(g) No. of Bulkhzads (g) R.P.M. :

(h) N of Holds (h) Spced —

(1) Rigged.

DEMENSIONS AND PARTICULARS OF TO\TNAGE
Registered Dimensions
(a) Length :
(b) Breadth
(c) Depth =
Gross Tonnage
" Cubic Metres.
Register Tonnage -
Cubic Metres.

(i} Fully Loaded :

(ii) Light Condition :

PARTICULARS OF CREW
Fair Scason _
(a) Deck Crew -
(b) Engine Crew.

Foul Season

REGISTRAR OF FISHING BOATS

FB FORMY
Issued by the '
Govzrnment of India ) .
CERTIFICATE OF REGISTRY OF A FISHING BOAT |
(See rule 7(2)) B o
Thisis to Certify THAL . uuerrieere et rre e e e S T .. of has
Qeclared R ..o eeeo e ee e ee e eeeeeesevereearasssarsssnnernseeeeneeneceedsjare. the soleowner(s) (f—..ooov, qalléd ..... J——— *
and that the said .........ccoeens s ras e snsamares ............................... the identification particulars of which arc pperded
BaloW, Was BUITE A .ooie it aeseee e i sis e e sriaa s asas e enetiaaaeae in the Year......ccoeceeens e s -The
N[O PO PO ORI PR PR has bee n duly registered at the portcl'.‘.........'........
under lL}c Mecrechant Shipping Acl. 1958 (44 of 1958). ’ :
CERTIFIED under my hand this the ... e 08Y 0T Loiseemeisiaibins |
Particulars of Fishing Beat ;
Official No. Port of Registry..ooooooiiiniiiiimiimiinne nnntann,
Registered Dlmemlons — i
Length
Breadth
Decpth
G1OSS TOMIAEE .- vevrsemmereeensarernssnenisteseisnnssesae e bastassessanraress t Cubic MetreS..coosceiiiinanisssaisisadansircisarssnsnsnisnias
Registrar of Fishing  Boat
POTE O stoummmminmsmisanamsoreysaes s
Note - —

(1) The certificate must be produced forinspe ctior. on demand by any zuthorised person.
(2) While the certificate is in foice, the fishing boat's name and other matkings must not be removed or dcfaccd
(3) Should the vassz] be lost Fraken up or rendered upfit for service, this certificate should be surrendercd to the Registrar

at ke Gsking Roat’s Port cf registiy.

Y - T

i

e e WA i
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FB FORM VI
tasued by the -
Goverament of India )
APPLICATION FOR REGISTRY OF ALTERATIONS
[See rute 10(1))
To .

THE REGISTRAR OF FISHING BOATS, .

Port 1) R
Sir . o :

I/We, the undersigned...... ... R A T s s bzing the ownres of the Fishing Boat called..................
............................................................ Ofiicial Number e hiCreby report thag the following altera-
tions have been carried out to the fishing boat on ... 198.......... T1/We therefore request that these altera-
tions may kindly bz registered and a fresh Certificate of Registry issued on payment of (he prescribed fee.

The fishiag byats existing Certificate of Registry is returned herewiih.
Signature of - Owner(s)
FEB - FORM VII
Jasued by thes
Government of Indja _
e . APPLICATION FOR TRANSFER OF PORT OF REGISTRY
i~ ) [See rute 11(1y
To

THE REGISTRAR OF FISHING BOATS.

L N T

Sir,

llwr-bmg. the owner(s) of Fishing Boag called.............. . Official
NO.ie. T g RO registered at your port h2reby request that the registry of the sajd fishing boat may be
transferred (0 the POrt of...........ccooevvuvueeecrrsrsoisroo for the following reasons:— : . od

*2 The said fishing boat has been mortgaged in favourof ... .. — s will b2 verified from the Register madiaajned by
you and the mortgagees have no ujbsction to the proposed transfer. i thisconasction, his/theirletter, dated the,. .. .
agreeing to the transfer of the port of registry to.................. B e i s e R e is ciclosed in
original for your record. _ N ' ’

Yours laithfully,

*Delete, if not applicable.

I . -
FB FORM VIII
Issued by the . *
- Government of Indja )
‘.". INSTRUMENT OF MORTGAGE
" ) (TO BE EXECUTED BY INDIVIDUALS,.’JOINT OWNERS]PARTNERSHIP FIRMS)
' (See rule 14(1)1 : ’

I/We, the undersigned.............. .. . e e e e in consideration of the sum of Rupees...s... ...
........................ this day lent to me/us byrcsndmg permanently/having my/
our principal place of business at.............................. .. . do hzreby for myself/ourselvas and my/our hejrs executors,
or adminjstrators covenant withthesaid..................... Jfirstly that I/We and /ormy/our heirs, €x€cutors o radministrators
willpaymthesaid....................._ ..................... thesajd sum of Rupzes..,. ... PR tog:ther with interest thereon at therate
Oficivieeii ... percent Rerannumonthe... ... 0. S day of -»» andsecondly rhatifthegajd principal

will, during such time as the same or any part

oo ESTeSE o the whole or such part theyeof as may for the time be-

ing remain unpaid, at'the rate 08 45 n er s pawmmtsisitssss percent, per annum by equal halfyearly  payments on the.............. i day

Of e and ......... dayof........ . it every year; and that for bittersecuring to thesajd

..... ceieeeeenthe repayment in manner aforesajd of the sajd principal sum and intEresxI/Weherebymnrzgégemthcsaid

.......... wovrenethe fishing boay called........................... Official NumberPort of Registry

b el e A togzther will all h2r boars appurtenances, etc. Lastly, I/We for myselffourselves and my/our heirs,

L extcutors or administrators covenant withsaid. . .. .. . ... T s e and his; their assigns that 1/We have power, to mor'a-
‘ 2705 S T/88 —3. ' ' . . B
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the said fishing boatin the manner aforesaid and the sameis frce from enctimbrances save 8s appear by the Register of the snjd
: vessel. o -~ : § e Ce : S £
| Signed by the abave named in my presense. . Ly |-
: Signature(s) - |
i SIBMALUIE. . eeeveeiimaeraesinanrrenneennnrs e saees i :
Designation. .. .ouvviirnesinsiine
Seal 0F OffiCe.....cccuvirrimmrernrrrnesniansiiais
Ly Received the sumof Rupees.............oeeee ' in discharge of the within written security dated this.....c.co.n. e B B day
e " . OF. ..o rseenseessisiitinisnsi 1 98 : : ’ T =
i Signed in my presence = ' Signature(s) of Mortgages(s)
i DESIENALION . ..uuuiiiiiainrreaerenasesnssesnnnnenes : . 3 . ‘ i,
H . , ¥ Seel OF OffICe.....comommereneraiescpinsrasnn
5 i . - : ‘ :
i Tssued by the Government of India FB FORM IX ‘
| i 7 :
. _ INSTRUMENT OF MORTGAGE ' P
(TO BE EXECUTED BY A COMPANY OR BODY CORPORATE) °
i [See rule 14(1)]
i Ve, Mibrassen somseammes b S e ey o s e d B e s S R Company  Limited,
i having our principal place of business at.......cevne in considetation of the sum of Rupees...........ccoveennnes this day lent to
| T SRR ....residing permanently /having principal place of business at.............. do hereby
; for ourselves and our suCcessors covenant with the said...........cooavivanes Y e e A e ie....and his/
i their/its assigns firstly that we/our successors will pay tothesald. .....ooiveiiiniiinen, Y e SRR or its/their assigns
L the said sum of RUPEES. ... ovrverenearnrrnenrnns together with interest theveon - at therate of ..o vvvveevieinnianennn rer cent, pet
annuni 0N the. . ooovr e day of coovvvineaiinnnns UEEN | SR ; secondly that if the said .princip: 1 sum is not
paid on the said day, we ot our. successors will, during such {ime as the same or any part thereof remains unpaid pay to thesaid......
4’; ............ , interest on the whole or such part thereof as may for the time being remain unpaid, at the rato OF i ccviinigparatorns per-
cént, per annum by equal half yearly payments on the, ... AV Ol e d TR At oo bite s BN s ..

i in every year; and that for better securing to thesaid...... e o SRR S Ggew s the repayment in the marmner aforesait
. of the said principal sum and interest, we hereby mortgage tothesaid.. .. cvvaviieneinanaedareonananes .- the Fishir g Boat callod
B hawess cemenBipiRapeRses Official NUMBEL. .. v vvvnnorneeraioniecnimes Port OF REISIY. . o0 eveieenaeenaiearaasaans
i‘ together with a1l her boats and other appurtenances, etc. Lastly we for ourselves and our successors covenant with thesaid....... e

and its/their assigns that we have power to mortgage the said vessel together with all her boats and appurtenances, etc. and that the sade
is froe from encumbrances save as appear by the Register of the said vessel. Q
i In witnesses whereofl we have subscribed our name(s) and common sgal this.............ooves day of. . coiv=svenavaimane 0ne
thousand nine hundred and............... Vi i S
i :
! Signed by the above named - . ) Signature(s)
E : in my presence For and on behaltf of ..........c.ooovii s .
} i n—— \ ' : Company Limited
H Designation _ Company’s Seal.
I i Seal of Office :
‘[ Received the sum of Rupees........cceve- con SRRV in discharge of the within-mentioned security. Dated.......... at...e
l ............................. RIS, i wsommsminn if o0 day of . ..oiiineniennnns P b S
_;z : Signed in my preseiice
i SIgnAMUITe. ... oor e
‘.' Pesignation. . ... ..coovinneanasnns )
; ; Signature (=) of
: Mortgageafs’

Seal of Office.

P
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FB FORM X
Issucd by the Government of India
PROV]SIONAL CERTIFICATE OF REGISTRY
) [Sece rule 17(1)]
This s to certily that Fishing Boat. ... .............. OMcialNEbeE .. oo Joinwieas v IR . T £ S ——

belonging to

is hereby permitted to ply pending issue of Certificate of Registry.

This Provisional Certificate chall remain in foree for a period of three

months or until the Fishing Boat is granted a Certificate of
Registry whichever is earlier. ' :

Registrar of Fishing Boat

T‘"‘? G

R P —

N ——

¥

(

SCHEDULE It
[See rules 20 and 23]
(1) For initial registry Rs.. .

Fishing Boat up to 7 ions gross 2.00 -
Fishing Boat exceeding 7 tons gross but not e\cr.edmg 25 tons gross 14.00 '

Fishing Boat exceeding 25 tons gross but not exceeding 50 tons gross 20.00

Fishing Boat exceeding 50 tons gross but not exceeding 75 tons gross 30.00

Fishing Boat exceeding 75 tons gross bui not exceeding 100 tons gross 40.00

Fishing Boat over 100 tons eross

(2) For registry of alterations

MGIPRRND-~2706 S&T/88 1-12-88—200.

=i

RS, 40 for fisst 100 tons plus
50 nayepaise for each ton
exceeding first 100 tons.

10.00
" (3) For transfer of registry 20.00
(4) For 1egistry of transfer of owm_arship or interest 20.00
(5)- For registry of mortgage 20.00
(6) For change of name of Fiching Boat. 10.00
(7) For provisional certificate of registry or extension thereof 200 -
(8) For inspection of entries in the register book and/or supply of certified coples of the entries and 10.00 :
: other documents relating to registry. ‘ i
(9) For Duplicate copy of oa-uﬁcate of regmry 10.00

[F. No. SW/5-MSR(4)/86-MA)
RAM SANEHI, Under Secy.



